SLP(Crl.)No. 145-146 CF 2001

| TEM No. 31 & 62 Court No. 8 SECTI ON 11
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No. 145-146/2001

(From the judgenent and order dated 18/12/2000 in DRC 1/2000
with CRL A 115/2000 of the Hi gh Court of Jharkhand at Ranchi)

SURENDRA S. RAUTELA @ SURENDRA S. BENGALI Petitioner (s)
VERSUS
STATE OF Bl HAR NOW STATE OF JHARKAND Respondent (s)

( Wth AppIn(s). for interimRelief & exenption fromfiling OT. )
Wth
SLP(Crl.)No. 1710/2001

(with appln. for bail and office report)

Date : 08/ 05/2001 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE M B. SHAH
HON BLE MR JUSTI CE Y. K. SABHARWAL

For Petitioner (s)
in SLP(CrL) No.145-
146/ 2001

Sushi | Kurmar, Sr. Adv.
H manshu Munshi , Adv.

BS Raj esh Roshana, Adv.
Ni rmal Kumar, Adv.

in SLP(Crl) 1710/ 2001 Sushi | Kurmar, Sr. Adv.
Neeraj Shekhar, Adv. for
AK Si nha, Adv.

For Respondent (s) Lakshm Raman Singh, Adv. (NP)
B. B. Singh, Adv. (NP)

S S5 555 5555

For State of
Jhar khand

Ashok WMat hur, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

SLP(Crl) Nos. 145- 146/ 2001@@

Leave granted.
Interimorder to continue.
SLP(Crl) No.1710/2001@®
(660 0660066600660606606066:
Leave granted.
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(D. L. Chugh) (K. K. Chadha)
Court Master Court Master



